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Zonal Councils
*1413, Shri P. Subba Rao: Wil
the Minister of Home Affairs be pleased

to state when the Zonal
will be set up and begin to function?

Minister

The the of
Home Affairs (Shri mm%

of the S.R. Act. The insugural
olfelg“ Councils are expected to be

Pandit D. N. Tiwary: The matter
by this House. How
dispute

‘that r.he matter has been g
slmuldmeypmnhypotheuﬂl question

lnppr:ns with regard to meﬁmhnm
sentation of the State of K ?hm
hcmcthattbemmmuwﬂ]be
. general  elections ?
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Shri Datar: It does not mean that all

Mr. Speaker: He has dovetailed &
other question. His ques-
tion is an independent one. He wanis
to know, now that there is no Assembl
30 far as Kerala State is concerned, whether
after the reneral elections 'I.nl:.eplncethe
representatives from Kerala State will be
taken in the zonal council.

Shri Datar : Yes, they will have to be.
Mr, Speaker: Naturally.

Shrimati Tarakeshwari Sinha:
One question.

Mr. Speaker : I have allowed six, eight
questions.

Colorisation of Vegetable Ghee

*1414. Shri Kajrolkar: Wil the
Minister of Natural Ruoumu and
Sdemmc pleased to refer
to the reply given to Stx.rred Question
No. 447 on the 28th July, 1956, and state:

(a) whether have since
succeeded in a suitable dye for
colorisation of ghee in order to

prevent its adulteration with pure ghee;
(b) if so, the detpils thereof ; and
(¢) if not the reason for the delay?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : (a)t(c). A state-
ment giving the requred information is laid
on the Table of the House. [See Appendix
V, annmexure No. 81].

been i

cight technological research institutes,
gt’;tﬂleﬁomhaveﬁ:lodsofarmﬁnda
suitable dye for colouring wanaspati,

Shri Kajrolkar : Do Government res-
lise that hmmmmmdmdmmcx—

loiting thepubljcby
;bl:oﬂw‘l pure nndbumr;

Dr. K. L. Shrimali 1 There
agooddmlofuuthmwhn:thchonl&m
ber is saying, but unless a suitable dye is

Govemment are helpless in

preveutmsad

Shri Rama Chandra Reddi: M.-y
in 1 to
out of a suitable dyefutthemhnunm?
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Dr. KL. Shrimali: As faras [am

our
Shri K. C. Sodhia: May I know
whether Government have given up the ex-
periments or they are continuing them?

st wwdgafa W T A
S FET g 6 oo et ard e
1 wifaeeTT 7Y J91 § S¥ 5 woEw
Tanfe, @ wr dfwefes €t N W
Y S T sfaswre 7€) &Y 5war ¢

ﬂoﬂemam:ﬁ@ﬁi’ﬁ
AT ow aF FeEReaw
{savrgmemst) F fegd far v @,
ORT g WIAT 99T i geey T
g Agt et § ooy ww faeme
A ST RIS |

Income Tax Department

and di of s__ the
ster in a position to tell the House
whether, since the de-

November, it has been decided that all
arrears of appeals will be of disposed before
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31st  March, 1958. They have already
appointed Assisant Apellate Commissioners
I think, about 23 or so. And the
o that "oy e end of 3701 Marchs Tosh
80 18t 1

there L 3 pcndggg’

will be no arrears of appeals

Shri Kamath: Have Government
fi~ally detided not accept the almost unani-
mous view expressed in this House in July
last that a commission of enquiry
be appointed to go into the entire matter,
in ?Membusot'l’uhmcm' should be

Shri M. C. Shah : My hon. friend is
mdmummlngﬂmitmumnimouly

Shri Kamath : I said, almost,
Unanimous.

Shri M.C. Shah: Rather, the reso-
lution was defeated by an overwhelming
majorty.

bﬁuﬁlth‘ﬂﬁl? mmﬂdﬁﬁm
al i is House
must show whether it was i
carried or unanimously defeated.

Shri Kamath : [ said, almost unani-
of the House. I said ‘view'

r 1 Member's
Government are reluctant it out.
In all debates, some*hon. will
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was sponsored, ral
5 by 46 Members of the House,
in history of Parliament, this was the
only resolution which was supportedby
such a large number.

Mr. Speaker : Any resolution that has
been defeated is pot binding on the House.
Shri V.P. Nayar : May I know whether
all income-tax have copie of the
income-tax manual with up-to-date re-

visions now ?

Shri M. C. Shah : They have got copies
to my knowledge.

An Hoa. Membn-': No.





